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to Questions

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI ANIL
SHASTRI) (a) and (b) Several NRI
organisations have in the pas; represented for z
permission to invest in real estate, housing . 2 = -
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development. Under the existing policy NRI's :
are permitted to purchase one residential
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property fieely, but are not permitted to invest | ) ) _ .
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changes are made where necessary.

Remittances to India by the Indian Living |
Abroad

3471. SRI SUNIL BASU RAY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Indians
living abroad are facing distinct dis-
advantages in remitting money to India;

(b) whether Government's attention has
been drawn to the letter published in ,'The
Statesman' Delhi edition dated the 15th
August, 1990 in this regard; and

(c) if so, what is Government's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI ANIt
SHASTRI) : (a) to (c) A letter to the
Newspaper about difficulties in remittance!
faced by NRIs has come to our notice
Government is not aware of such pro blems
being generally faced by NRIs However, RBI
has been advised to taki appropriate action
wherever consideret necessary.
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Creation/Upgradation of Posts
tariat Offices

in Secre-

3473. DR. NARREDDY THULASI I
REDDY : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that instructions have
| been issued by his Ministry to the effect that
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(taken for creation/up-I gradation of posts in
Secretariat Offices after providing matching
| savings in equal proportions;

(b) whether it is also a fact that for the
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